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(PTvi-f. Madhn Daadavate] ;
Governm ent o f  U tta r Pradesh and the 
M in istry  o f  Railw ays -would be set up 
to run the line and the cost o f  cons
truction  and running the broad gauge 
line would be shared equallly by the 
Central Governm ent and the State 
Governm ent. T h e  Governm ent o f  
U ttar P n d esh  have so for contributed 
Rs. 2.15 crores towards the cost c f  
construction o f  the line. T h e y  have, 
however, expressed their inability tc 
c>ntribute more funds for the th is pro
ject. I t  m ay be recalled that in the 
case o f  H owrah-Am ta, Howrah-Shea- 
khala and Jakhapura-Banspani lines, 
which were also taken up on the basis 
that 50%  c'f their c 'S t <’ f  construction 
would be contributed by the respective 
State Governm ents, a revised financial 
arrangem ent has already been agreed 
to under which the State Governm ents 
w ill only pr:>vide land for these pro
jects. On the same basis. Governm ent 
have decided th at the M inistry o f  R ail
w ays w ill bear the c St o f  the p r 'je c t, 
and the am 'u n t o f  R s. 2.15 crores already 
contributed b y  the State Governm ent 
w ill be appropriated towards the c st 
o f  land and w uiden  sleepers for the 
project. T h e idea o f farm ing a joint 
Corporation for running the Railway 
line h is  also been dropped and the line, 
w h :n  com pleted, w ill be operated as 
part o f  the N  rthern Railw ay system .
I  am taking this opportunity to inform 
the H i  use o f  the change in the arrange
m ent.

14.12 hrs.

M A T T E R S  U N D E R  R U L E  377

(i) M eeting o f  A d v is o r y  C ol’ncil 
ASSOCIATED WITH THE ADMINISTRATOR 

OF LAKsaMJWEEP

SH R I p. M . S A Y E E D  (Laksha
dweep) : Sir, I would like to draw the 
atten tion  o f  the H-'USe to a scri< 
m itte r  o f  urgent public importance 
taking place in m y constituencj', the 
uni >n territory o f  Lakshadweep. L ak sh a 
dweep is one o f  the union territories 
w h ere  no dem ocratic institutii n is 
functioning. There are two advisory 
b id ie s  nom inated by the President < f  
In dia, one associated w ith the Adm inis
trator o f  the anicn  territ< ry and the 
other associated w ith the Union Home 
M in ister. I have been privileged to 
represent Lakshadweep in this august 
H 3use since 1967.

N ^ w , the A dvisory C ouncil is sche
duled to m eet today at K a rvati, the 
headquarters o f  Lakshadweep. In

this com iection, I would like to draw 
your kind attention and, through you. 
S ir, o f  the House to  the convention 
w hich has been followed by your dis
tinguished predecessor on a sim ilar 
occasion. I t  was Shri C . M. Stephen, 
Viy esteemed colleague, who raised the 
question o f  such meetings being called 
outside D elh i in w hich the Members 
o f  this Hotise and the other R eu se are 
their members while the Parlitm ent 
session was going on. Y o u r distin
guished predecessor followed the 
procedure that any su d i meeting in 
which the Members o f  this H r use and 
the other House are its  members which 
is to take place outside D elhi shculd 
not be held while the L c k  Sabha session 
is going on.

I have received a wire in this con
nection regarding the meeting o f  the 
Advisory C oun cil scheduled to be held 
today at K arvati on 26th which inti
mates me to proceed to Cochin on 27th 
itse lf and from  there, by ship, to K arvati. 
T h e moment I received the telegrrm , 
I m et the hon. Home M inister, Shri 
Charan Singh, and in fn m ed him  about 
this matter. He has assured me that 
the m atter w ill be locked into on that 
day, that is on the 26th evening. I 
received a call from  the Home M inistry 
stating that the meeting is likely to be 
postponed. N ew , I sm  irrformed 
that the meeting is scheduled to be 
held as per the old pr< grrm m e, th rt is 
today itself. Therefore, M r. D cputy- 
Speaker, I seek your indulgence and 
throtigh you  request the H f me M in ifier 
to make a statem ent on this isjue in
form ing the real positicn and alsc' to 
reaflirm to this H< use the ccn vtn ti(n  
already laid df-wn by your distirguishid 
predecesstr. Therefore, I request 
the Home M inister through yc u t< make 
a Statem ent in this regard.

S H R I V A Y A L A R  R A V I (Chira- 
yinkil): On a point o f  order. T h is  is 
a m atter abc ut which every M em ber is 
concerned.

M R . D E P U T Y -S P E A K E R : W e arc 
not having a discussion.

S H R I V A Y A L A R  R A V I : W e arc 
members o f  different boards. T h is  is 
a point on which you  have t o ...........

M R . D E P U T Y -S P E A K E R : I allowed 
i t  to be raised under 377 and new  he 
has raised it .


